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MINUTES OF THE MEETING No. 3/14 dated   17.4.2013 (held on 22.4.2013)    UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
 

1.         Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi
 

2.         Shri Tika Ram Majhi, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi
 
3.         Shri G. Saravanan, Foreign Trade Development Officer, Norms Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi.
 
 
The Committee first considered minutes of the ALC Meeting No.2                                                                                                                                                
                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                      /14
for confirmation and confirmed and adopted the same without any change.
 
 
 
Case No M-17
NC No.3/14
Dated 17.4.2013 (held on
22.4.2013)

M/ s Mahendra Kumar (Prop. Arunas Co.)
 F.No. 01/83/50/532/AM13/DES-IV
RLA F.No. :07/24/040/00117/AM13/
 Lic. No. 0710089787 dated  19.7.2013

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information   from the firm to the D/L dated 5.4.2013 issued by DIPP.  The case is re-listed for 15.5.2013.
 
 
Case No M-18
NC No.3/14
Dated 17.4.2013 (held on
22.4.2013)

M/ s J.S. Corru Pack (P) Ltd,
 F.No. 01/84/50/282/AM13/DES-IV
RLA F.No. :34/24/040/174/AM13/
 Lic. No. 3410035265 dated  1.10.2012

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information   from the firm to the D/L dated 16.4.2013 issued by DIPP.  The case is re-listed for 15.5.2013.
 
 
 
Case No M-19
NC No.3/14
Dated 17.4.2013 (held on
22.4.2013)

M/ s  Sterlite Industries (I) Ltd,
 F.No.01/83/50/259/AM12/DES-IV
RLA F.No.03/95/40/156/AM12
Lic.No.0310636970 dated 17.6.2011
 

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the DC (MSME). U.O. issued on 19.2.2013. Re-listed for 15.5.2013.
 
 
 
Case No M-20
NC No.3/14
Dated 17.4.2013 (held on
22.4.2013)

M/ s  Haldia Petrochemicals Ltd, Kolkata
 F.No.01/83/50/1534/AM09/DES-IV
RLA F.No.02/24/40/248/AM09
Lic.No.0210122139 dated 13.1.2009
 

 
 
The Committee considered the case as per agenda and the representation of the firm dated 4.4.2013, for amendment of license by allowing export product Py-gas, along with existing export product of Motor Spirit.   Committee noted from the representation of the firm that the firm had already exported 1 MT of Motor Spirit and intends to export the remaining 27 MT by exporting of Py-Gas which is
exactly the same product as that of Motor Spirit, to enable the firm to fulfill their export obligation of remaining 27MT by 30.09.2013. 
 
Committee decided to approve the same, as the input item “Naptha’ is the same for both the export products Py-gas and Motor Spirit, and the wastage allowed is also same [ie., 0.734 Ton of Naptha per 1 Ton of Pyrolysis Gasoline or Motor Spirit, as per the recommendations of Department of Chemicals & Petrochemicals (PC Division) vide their O.M. No. 46011/24/2003-PC-II dated 5.10.2004
(for Pyrolysis Gasoline)] and O.M. No. 46011/24/2003-PC.II Vol.II dated 7.3.2007 (for Motor Spirit), respectively.
 
RLA, Kolkata, to take necessary action in terms of above decision of Norms Committee under Para 4.7 of HBP.
 
 
 
Case No M-21
NC No.3/14
Dated 17.4.2013 (held on
22.4.2013)

M/ s  Stalwart Creations, Gurgaon
 F.No.01/83/50/1885/AM08/DES-IV
RLA F.No.02/24/40/13/AM08
Lic.No.0510202215 dated 9.4.2007
 

 
The Committee considered the case as per agenda. Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 15.3.2013, Committee, on re-consideration, decided to approve norms, as under :-
 
Export Item: As per application (From item No. 1 to 37)
 
Quantity:      As per application
 
 
Import Items: As per application (From item No.1 to 37)
 
Quantity recommended: Net to net (in number)
 
Only for regularization purpose, as the license had already expired, no further imports and exports will be allowed under this license. The above decision would supersede the decision of NC Meeting No. 8/83 dated 25.05.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
Case No M-22
NC No.3/14
Dated 17.4.2013 (held on
22.4.2013)

M/ s  Gujarat Chemicals, Surat
 F.No.01/83/50/308/AM13/DES-IV
RLA F.No.08/24/40/040/AM11
Lic.No.0810111650 dated 15.5.2012
 

 
The Committee considered the case as per agenda. Based on the written clarification/recommendation of TA (C&PC) Chemicals Division, dated 8.4.2013,  Committee decided to amend the description of export product No.2, as under:-
 

From To
Gujchem CSA 50 C-16/18 Fatty Alcohol
Ethoxylate with 80 Moles

Gujchem CSA 50 C-16/18 Fatty Alcohol
Ethoxylate with 50 Moles

 
The quantities and other descriptions mentioned in the M.No.24/83 dated 12.9.2012 will remain the same.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
Case No M-23
NC No.3/14
Dated 17.4.13 (held on
22.4.2013)     

M/ s  Artek Surfin Chemicals Ltd,
 F.No.01/83/50/313/AM12/DES-IV
RLA F.No.03/94/040/0036/AM12
Lic.No.0310636595 dated 16.6.2011

Committee considered the case as per Agenda and the representation of the firm dated 14.012.2012 and taking into account the clarification/fresh technical comments date d8.4.2013 of C&PC (Chemicals), decided to reconsider the case and allow norms for the one remaining left out item, in addition to five items of export already allowed, vide Meeting No.37/83 dated 14.12.2011, as under:-
 

Export Item Quantity Import Item Quantity
Cupramax AC 2083 1 Kg 1. Takno CAC 84

 
2. Dicolloy CU E 100-Fold

0.0035 Kg
 
0.02 Kg

 
The quantities and other descriptions mentioned in the M.No.37/83 dated 14.12.2011 will remain the same.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
Case No M-24
NC No.3/14
Dated 17.4.13 (held on
22.4.2013)    

M/ s  Brakewel Automatic Components (I) P. Ltd,
 F.No.01/83/50/70/AM13/DES-IV
RLA F.No. 05/23/040/00455/AM12/
Lic.No. 0510319811 dated 9.3.2012

 
The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 9.4.2013 and the subsequent clarification offered by the firm on the description, type and specification of import item No.1, vide their email dated 19.03.2013, Committee decided to reconsider the case and approve norms, as under :-
 

Export Item Qty. Import Item Qty.
Clutch Facings & Brake Linings
(Auto Parts)

1 MT 1. Glass Roving (Different
Grades)
 
2. Phenol
 
3. Sy. Rubber (Different Grades)
 
4. Melamine Resin
 
5. Toluene (Petroleum Product)
 

0.3750 MT
 
 
0.4053 MT
 
0.3458 MT
 
 
0.2233 MT
 
0.7409 MT

   
This would supersede the decision of NC Meeting No. 33/83 dated 14.11.2012.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-25
NC No.03/14
Dated 17.04.2013 (held
on 22.04.2013)

M/s Rubamin Ltd, Baroda
 i) F.No. 01/83/50/463/AM12/DES-IV
    RLA F.No. 34/24/40/48/AM12
    Lic. No. 3410030925 dated  14.7.2011
 
ii) F.No.01/83/50/0093/AM12/DES-IV/
    RLA F.No.34/24/40/311/AM11
    Lic.No.3410029526 dated 7.3.2011
 
iii) F.No.01/83/50/462/AM12/DES-IV
     RLA F.No.34/24/40/0049/AM12
     Lic.No.3410030924 dated 14.7.2011
 
iv) F.No.01/83/50/0092/AM12/DES-IV
     RLA F.No.34/24/40/310/AM11
     Lic. No. 3410029525 dated 7.3.2011 

 
The Committee considered the cases as per agenda and decided to defer consideration of the case.
 
Case No M-25 (A)
NC No.3/14
Dated 17.4.2013 (held on
22.4.2013)

M/ s  K. Patel Chemo Pharma (P) Ltd,
 F.No.01/83/50/355/AM13/DES-IV
RLA F.No.03/94/40/249/AM13
Lic.No.0310700770 dated 4.7.2012
 

 
The Committee considered the case as per agenda and the representation of the firm dated 19.04.2013 and based on the written recommendation of Department  of C&PC (Chem Div.) vide their U.O.No.Nil   dated 26.4.2013,  Committee decided to amend the description of export item, as under:-
 

From To
Synthetic Organic Dyestuff Violet Toner DD &
(Pigment Violet 27)

Synthetic Organic Dyestuff Violet Toner DD 7 
(Pigment Violet 27)

 
Other quantities and descriptions mentioned in the M.No.20/83 dated 15.8.2012 will remain the same.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision (DRAFT)

MEETING NUMBER : 3/83-ALC1/2013 MEETING DATE : 17.04.2013
 

1

Case No.:6/20/83-ALC1/2008 Party Name:ST. ANNES CASHEW INDUSTRIES Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Deffered and Re-indexed

HQ File :01/83/050/00638/AM09/ RLA File :53/81/040/00002/AM09/ Lic.No/Date:5310006105
01.08.2008

Defer Date:17.04.2013

Decision :Re-listed for 15.5.2013.
 

2

Case No.:3/3/83-ALC1/2013 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00004/AM14/ RLA File :03/95/040/00570/AM10/ Lic.No/Date:0310553569
05.01.2010

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013
 

3

Case No.:2/3/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00003/AM14/ RLA File :03/95/040/00458/AM11/ Lic.No/Date:0310597159
15.10.2010

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013
 

4

Case No.:1/3/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT. LIMITED, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00002/AM14/ RLA File :03/95/040/00550/AM11/ Lic.No/Date:0310597389
18.10.2010

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013
 

5

Case No.:71/51/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/01062/AM11/ RLA File :10/24/040/00127/AM11/ Lic.No/Date:1010042112
14.03.2011

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

6

Case No.:16/3/83-ALC1/2012 Party Name:WELSET PLAST EXTRUSIONS PVT.LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00019/AM13/ RLA File :03/95/040/00618/AM12/ Lic.No/Date:0310668494
02.12.2011

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013, for want of clarification from TA, C&PC(PC Div) on the decision of export product mentioned in WC and the application. Reminder to TA issued on 16.8.2012 and 12.10.2012.
 

7

Case No.:22/51/83-ALC1/2011 Party Name:EVERPLUS PLASTICS PVT. LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00919/AM12/ RLA File :08/24/040/00205/AM12/ Lic.No/Date:0810107664
11.01.2012

Defer Date:15.05.2013

Decision :Reminder to TA issued on 16.8.2012 and 12.10.2012. The case is re-listed for 15/5/2013
 

8

Case No.:53/47/83-ALC1/2011 Party Name:GUJARAT NRE COKE LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00842/AM12/ RLA File :02/24/040/00175/AM12/ Lic.No/Date:0210172551
17.01.2012

Defer Date:15.05.2013

Decision :Letter issued to Jt.Secretary (M/o Coal) on 17/12/2012. The case is re-listed for 15/5/2013
 

9

Case No.:7/11/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00219/AM13/ RLA File :10/24/040/00005/AM13/ Lic.No/Date:1010049570
11.05.2012

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

10

Case No.:18/23/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00418/AM13/ RLA File :10/24/040/00015/AM13/ Lic.No/Date:1010049969
15.06.2012

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

11

Case No.:50/23/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00450/AM13/ RLA File :10/24/040/00035/AM13/ Lic.No/Date:1010050815
07.08.2012

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

12

Case No.:9/26/83-ALC1/2012 Party Name:MODERN INSECTICIDES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00491/AM13/ RLA File :30/24/040/00029/AM13/ Lic.No/Date:3010088193
08.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/8/2010-Chem.II   dated 8.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Imidacloprid 35% SC 1 Kg 1. Imidacloprid Technical 95%

2. Ethoxylated Derivative of
Styrylated of Phenols
3. Ethoxylated
Polymethacrylated in Propylene
Glycol and Water
4. Trihydroxy Propane

0.368 Kg
0.015 Kg
 
0.045 Kg
 
 
0.080 Kg

Imidacloprid 20% SL 1 Kg 1. Imidacloprid Technical 95%
2. Surfactant Ethoxylated Alkyl
Aryl Phenol
3. Polyvinyl Pyrrilidone
4. Di Methyl Sulfo Oxide
5. N-Methyl Pyrrilidone

0.215 Kg
0.050 Kg
 
0.020 Kg
0.370 Kg
0.345 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

13

Case No.:30/31/83-ALC1/2012 Party Name:CALIBRE CHEMICALS PVT.LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00582/AM13/ RLA File :03/94/040/00092/AM12/ Lic.No/Date:0310706838
29.08.2012

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda. The firm has informed vide their letter dated 24.12.2012 that they have submitted the reply on 24.12.2012 to Deptt. of C&PC(Chem.Div). Re-listed for 15.5.2013.
 

14

Case No.:43/31/83-ALC1/2012 Party Name:KARANDIKARS CASHELL PVT. LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00595/AM13/ RLA File :03/94/040/00388/AM13/ Lic.No/Date:0310707257
31.08.2012

Defer Date:15.05.2013

Decision :D/L issued by TA, C&PC(Chem.Div) on 11.3.2013. Reminder to firm dated 2.5.2013 issued by this office. Re-listed for 15.5.2013.
 

15

Case No.:60/26/83-ALC1/2012 Party Name:GREENPLY INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00542/AM13/ RLA File :02/24/040/00093/AM13/ Lic.No/Date:0210181715
05.09.2012

Defer Date:15.05.2013

Decision :Reminder to TA, PC Division on 28.2.2013, seeking clarification on the item No.6 of export product.  Re listed for 15.5.2013.
 

16

Case No.:8/31/83-ALC1/2012 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00560/AM13/ RLA File :10/24/040/00044/AM13/ Lic.No/Date:1010051114
06.09.2012

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

17

Case No.:9/31/83-ALC1/2012 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00561/AM13/ RLA File :05/23/040/00211/AM13/ Lic.No/Date:0510334002
07.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil  dated 16.4.2013, Committee decided to approve the case  as under :-
 
Export Item No.1:
 
Paint, VM 1600-3 Uvilon Clear. T.C. UV Top Clear Coat Based on Acrylic Polyol (Consisting of Solid  Resin 48.65% + 2%)
 
Import & Quantity:
 
As applied for
 
Export Item No.2:
 
Paint, VM 1600-3 Uvilon Clear. T.C. UV Top Matt  Coat Based on Acrylic Polyol (Consisting of Solid  Resin 34.15% + 2% and Pigment 3.4% + 2%)
 
Import & Quantity:
 
As applied for
 
Export Item No.3:
 
Paint, Prana VM Base  150-7 (KS-3) T.C. Vaccum metalizing Base Coat Based on Acrylic Polyol (Consisting of Solid  Resin 41.392% + 2%)
 
Import & Quantity:
 
As applied for
 
Export Item No.4:
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Paint, Prana VM Mid Primer (YD)  T.C. Vaccum metalizing Mid Primer  based on Chlorinated poly Oleffin  (Consisting of Solid  Resin 9.043% + 2%)
 
Import & Quantity:
 
As applied for
 
Export Item No.5:
 
Paint, VM Uvilon Clear 7600 (KS-2)  T.C. UV top clear coat  based on acrylic Polyol  (Consisting of Solid  Resin 48.26% + 2%)
 
Import & Quantity:
 
As applied for
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

18

Case No.:26/31/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00578/AM13/ RLA File :08/24/040/00187/AM13/ Lic.No/Date:0810114963
10.09.2012

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 5.4.2013 issued by Deptt. of C&PC(Chem.Div). Re-listed for 15.5.2013.
 

19

Case No.:11/31/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00563/AM13/ RLA File :10/24/040/00047/AM13/ Lic.No/Date:1010051154
12.09.2012

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

20

Case No.:23/31/83-ALC1/2012 Party Name:SRINIVASH IMPEX Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Rejected

HQ File :01/83/050/00575/AM13/ RLA File :04/24/040/00101/AM13/ Lic.No/Date:0410139643
12.09.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 23/12/2012 issued by DIPP followed by reminder dated 28.2.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

21

Case No.:27/31/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00579/AM13/ RLA File :08/24/040/00186/AM13/ Lic.No/Date:0810115008
12.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/92/2012-Chem.II   dated 5.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Indofix Yellow ME4GL
(Indofix Yellow 4
GL/Indofix Yellow 4 GX)

1 Kg 1. Cyanuric Chloride
2. Meta Phenylene Diamine 4
Sulphonic Acid
3. Acetanilide Based Vinyl
Sulphone Ester

0.286 Kg
0.286 Kg
 
0.421 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

22

Case No.:51/31/83-ALC1/2012 Party Name:PARAM WOOD MOULDING PVT. LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00603/AM13/ RLA File :03/95/040/00399/AM13/ Lic.No/Date:0310709930
21.09.2012

Defer Date:15.05.2013

Decision :D/L dated 6.1.2013 issued by DIPP. Reminder dated 2.3.2013 issued by this office. Re-listed for 15.5.2013.
 

23

Case No.:52/31/83-ALC1/2012 Party Name:LONA INDUSTRIES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00604/AM13/ RLA File :03/95/040/00378/AM13/ Lic.No/Date:0310709935
21.09.2012

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of further discussion with TA, Department of C&PC (Chem.Div). Accordingly the case may be re-listed on 15.5.2013.
 

24

Case No.:65/24/82-ALC4/2012 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:deferred

HQ File :01/82/050/00869/AM13/ RLA File :03/94/040/00520/AM13/ Lic.No/Date:0310710670
26.09.2012

Defer Date:17.04.2013

Decision : Email has been issued to RA on 2.5.2013 for hard copies of application. Re-listed for 15.5.2013.
 

25

Case No.:80/24/82-ALC4/2012 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:deferred

HQ File :01/82/050/00884/AM13/ RLA File :03/94/040/00519/AM13/ Lic.No/Date:0310710664
26.09.2012

Defer Date:17.04.2013

Decision : Email has been issued to RA on 2.5.2013 for hard copies of application. Re-listed for 15.5.2013.
 

26

Case No.:21/43/83-ALC1/2012 Party Name:CHEMIZOL ADDITIVES PVT.LTD, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00793/AM13/ RLA File :07/24/040/00294/AM13/ Lic.No/Date:0710091496
22.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/31/2012-Chem.II   dated 1.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
HIPER GP 3-18 GEAR
OIL ADDITIVE

1 Kg 1. T 557 Alkyl Diphenylamine
2. T508 Phenolic Ester
Antioxidant
3. HIPER 2040 Sulfurized
Olefin

0.032 Kg
0.021 kg
 
0.460 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

27

Case No.:24/43/83-ALC1/2012 Party Name:CHEMIZOL ADDITIVES PVT.LTD, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00796/AM13/ RLA File :07/24/040/00295/AM13/ Lic.No/Date:0710091497
22.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/31/2012-Chem.II   dated 1.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
HIPER GP 3-18 GEAR
OIL ADDITIVE

1 Kg 1. T 557 Alkyl Diphenylamine
2. T508 Phenolic Ester
Antioxidant
3. HIPER 2040 Sulfurized
Olefin

0.032 Kg
0.021 kg
 
0.460 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

28

Case No.:2/51/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00908/AM13/ RLA File :31/83/040/00093/AM13/ Lic.No/Date:3110056141
25.10.2012

Defer Date:15.05.2013

Decision :Hard Copy sent to Deptt. of C&PC(PC.Div) on 21.3.2013. The case is re-listed for 15.5.2013.
 

29

Case No.:23/43/83-ALC1/2012 Party Name:ADARSHA SPECIALITY CHEMICALS PVT LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00795/AM13/ RLA File :07/24/040/00308/AM13/ Lic.No/Date:0710091718
02.11.2012

Defer Date:15.05.2013

Decision :D/L dated 8.3.2013 issued by Deptt. of C&PC(PC.Div). Reminder dated 2.5.2013 issued by this office. The case is re-listed for 15.5.2013.
 

30

Case No.:25/43/83-ALC1/2012 Party Name:RUBAMIN LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00797/AM13/ RLA File :34/24/040/00175/AM13/ Lic.No/Date:3410035451
06.11.2012

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

31

Case No.:27/43/83-ALC1/2012 Party Name:RUBAMIN LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00799/AM13/ RLA File :34/24/040/00177/AM13/ Lic.No/Date:3410035452
06.11.2012

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

32

Case No.:40/47/83-ALC1/2012 Party Name:HYDERABAD CHEMICALS LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00874/AM13/ RLA File :09/24/040/00387/AM13/ Lic.No/Date:0910054301
09.11.2012

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

33

Case No.:22/43/83-ALC1/2012 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00794/AM13/ RLA File :07/24/040/00307/AM13/ Lic.No/Date:0710091957
14.11.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is re-listed for 15.5.2013.
 

34

Case No.:33/47/83-ALC1/2012 Party Name:NANDU CHEMICAL INDUSTRIES Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00867/AM13/ RLA File :07/24/040/00265/AM13/ Lic.No/Date:0710091935
14.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/108/2008-Chem.II   dated 12.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Potassium Chloride
BP/USP/EP

1 Kg Potassium Chloride, Industrial
Grade

1.03 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

35

Case No.:17/47/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00851/AM13/ RLA File :31/83/040/00113/AM13/ Lic.No/Date:3110056268
15.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/13/2008-PC.II   dated 28.3.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Pour Point Depressant
(MAXDIP 1618 C)

1 Kg 1. Ceto Styrl Alcohol
2. Mixed/Ortho Xylene
3. Styrene Monomer
4. Maleic Anhydride

0.3000 Kg
0.6300 Kg
0.0612 Kg
0.0577 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

36

Case No.:20/43/83-ALC1/2012 Party Name:LEAF CLEAN TECH PVT LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00792/AM13/ RLA File :07/24/040/00331/AM13/ Lic.No/Date:0710091998
16.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of Biotechnology vide their U.O.No.BT/IL/05/378/2013-PID   dated 28.3.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Leafbromel P Enzyme 1 Kg Bromelain Enzyme 1.01 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

37

Case No.:18/43/83-ALC1/2012 Party Name:INTERNATIONAL PRINT-O-PAC LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00790/AM13/ RLA File :05/23/040/00323/AM13/ Lic.No/Date:0510339215
20.11.2012

Defer Date:15.05.2013

Decision :D/L dated 19.3.2013 issued by DIPP. Reminder dated 2.5.2013 issued by this office.The case is re-listed for 15.5.2013.
 

38

Case No.:4/43/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00776/AM13/ RLA File :05/23/040/00342/AM13/ Lic.No/Date:0510339570
27.11.2012

Defer Date:15.05.2013

Decision : D/L dated 4.4.2013 issued by Deptt. of C&PC(PC.Div). Reminder dated 8.5.2013 issued by this office. Re-listed for 15.5.2013.
 

39

Case No.:15/43/83-ALC1/2012 Party Name:KAICO DEER ABRASIVE P LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00787/AM13/ RLA File :05/23/040/00343/AM13/ Lic.No/Date:0510339576
27.11.2012

Defer Date:15.05.2013

Decision :D/L dated 19.3.2013 issued by DIPP. Reminder dated 2.5.2013 issued by this office. The case is re-listed for 15.5.2013.
 

40

Case No.:17/43/83-ALC1/2012 Party Name:ARCHIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00789/AM13/ RLA File :05/23/040/00341/AM13/ Lic.No/Date:0510339666
27.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 15.4.2013  the Committee decided to approve the case  as under :-
 

Export Items:
 

S.No. Description of Item Quantity
1. Greeting Cards with Colour Envelopes 243975 Nos

 
Import Item
 

S.No. Description of Item Quantity
1. Card Board Coated 275 +/-10% GSM 1.02 Kg/Kg content in export
2. Uncoated paper (For Coloured Envelopes) 88

+/-10% GSM
1.02 Kg/Kg content in export

3. Art Paper Coated 140+/-10% GSM 1.02 Kg/Kg content in export
4. Stamping Foil for printing purpose 1.03 Sq. Mt/Sq. Mt. content

in export
5. Satin Ribbon width 0.5 inches 1.02 metre/metre content in

export
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

41

Case No.:19/47/83-ALC1/2012 Party Name:VIVIMED LABS LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00853/AM13/ RLA File :09/24/040/00425/AM13/ Lic.No/Date:0910054399
27.11.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(Chem.Div) on 28.2.2013. The case is re-listed for 15.5.2013.
 

42

Case No.:11/47/83-ALC1/2012 Party Name:BERGER BECKER COATINGS PVT.LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00845/AM13/ RLA File :17/24/040/00061/AM12/ Lic.No/Date:1710005144
05.12.2012

Defer Date:15.05.2013

Decision :Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

43

Case No.:31/47/83-ALC1/2012 Party Name:D.G. CONSTRUCTIONS Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00865/AM13/ RLA File :31/83/040/00121/AM13/ Lic.No/Date:3110056385
05.12.2012

Defer Date:15.05.2013

Decision :Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

44

Case No.:39/47/83-ALC1/2012 Party Name:BERGER BECKER COATINGS PVT.LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00873/AM13/ RLA File :17/24/040/00043/AM12/ Lic.No/Date:1710005143
05.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and in view of the written recommendation forwarded by DIPP vide U.O.No. Nil   dated 15.4.2013,   based on the material balance sheets furnished by the firm, Committee decided to approve the case,  for six export items, as applied for.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

45

Case No.:6/47/83-ALC1/2012 Party Name:GPT INFRAPROJECTS LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00840/AM13/ RLA File :02/24/040/00141/AM13/ Lic.No/Date:0210184232
07.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to M/o Steel on 26.2.2013. The case is re-listed for 15/5/2013
 

46

Case No.:42/47/83-ALC1/2012 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00876/AM13/ RLA File :08/24/040/00291/AM13/ Lic.No/Date:0810116724
07.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(Chem.Div) on 21.3.2013. The case is re-listed for 15.5.2013.
 

47

Case No.:6/43/83-ALC1/2012 Party Name:BOS NATURAL FLAVORS PVT. LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00778/AM13/ RLA File :10/24/040/00064/AM13/ Lic.No/Date:1010051892
10.12.2012

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

48

Case No.:16/47/83-ALC1/2012 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00850/AM13/ RLA File :05/23/040/00365/AM13/ Lic.No/Date:0510340592
11.12.2012

Defer Date:15.05.2013

Decision :D/L dated 19.3.2013 issued by DIPP. The case is re-listed for 15.5.2013.
 

49

Case No.:27/47/83-ALC1/2012 Party Name:PARIKH ENTERPRISES PVT. LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00861/AM13/ RLA File :08/24/040/00309/AM13/ Lic.No/Date:0810116812
11.12.2012

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda. The application has been referred to DC(MSME) for providing the comments. U.O. issued on 29.4.2013. The case is re-listed for 15.5.2013.
 

50

Case No.:22/47/83-ALC1/2012 Party Name:ALOK MASTERBATCHES LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00856/AM13/ RLA File :05/23/040/00338/AM13/ Lic.No/Date:0510340624
12.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 28.2.2013. The case is re-listed for 15.5.2013.
 

51

Case No.:1/39/83-ALC1/2012 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00736/AM13/ RLA File :12/24/040/00004/AM13/ Lic.No/Date:1210008429
13.12.2012

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide letter dated 29.4.2013. Email issued on 2.5.2013. The case is re-listed for 15.5.2013
 

52

Case No.:36/47/83-ALC1/2012 Party Name:SUDEEP PHARMA LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00870/AM13/ RLA File :34/24/040/00217/AM13/ Lic.No/Date:3410035652
14.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(Chem.Div) on 31.3.2013. The case is re-listed for 15.5.2013.
 

53

Case No.:51/47/83-ALC1/2012 Party Name:JESONS INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00885/AM13/ RLA File :03/94/040/00781/AM13/ Lic.No/Date:0310717370
17.12.2012

Defer Date:15.05.2013

Decision :D/L dated 22.3.2013 issued by Deptt. of C&PC(PC Div). Reminder dated 8.5.2013 issued by this office. Re-listed for 15.5.2013.
 

54

Case No.:35/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00869/AM13/ RLA File :05/23/040/00378/AM13/ Lic.No/Date:0510341158
18.12.2012

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 4.4.2013 issued by Deptt. of C&PC(PC.Div). Re-listed for 15.5.2013.
 

55

Case No.:43/47/83-ALC1/2012 Party Name:RAJ PETRO SPECIALITIES PVT.LTD.(FORMERLY-SURYODAY Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00877/AM13/ RLA File :04/24/040/00134/AM13/ Lic.No/Date:0410141866
18.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 21.3.2013. The case is re-listed for 15.5.2013.
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56

Case No.:2/39/83-ALC1/2012 Party Name:LAKE CHEMICALS PRIVATE LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Transferred to Different Section

HQ File :01/83/050/00737/AM13/ RLA File :07/24/040/00379/AM13/ Lic.No/Date:0710092591
19.12.2012

Defer Date:17.04.2013

Decision :The Committee considered the case as per agenda and decided to transfer the case to NC-III (DES-III) as the export product related to Drugs.
 

57

Case No.:34/47/83-ALC1/2012 Party Name:EVERPLUS PLASTICS PVT. LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00868/AM13/ RLA File :08/24/040/00269/AM13/ Lic.No/Date:0810116982
19.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 21.3.2013. The case is re-listed for 15.5.2013.
 
 

58

Case No.:3/43/83-ALC1/2012 Party Name:VIKAS GLOBALONE LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00775/AM13/ RLA File :05/24/040/00335/AM13/ Lic.No/Date:0510341304
20.12.2012

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

59

Case No.:12/43/83-ALC1/2012 Party Name:B & A PACKAGING INDIA LIMITED, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00784/AM13/ RLA File :02/24/040/00148/AM13/ Lic.No/Date:0210184607
20.12.2012

Defer Date:15.05.2013

Decision :D/L dated 19.3.2013 issued by DIPP. Reminder dated 2.5.2013 issued by this office. The case is re-listed for 15.5.2013.
 

60

Case No.:13/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00785/AM13/ RLA File :04/24/040/00199/AM13/ Lic.No/Date:0410141934
20.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 15.2.2013. The case is re-listed for 15/5/2013.
 

61

Case No.:14/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00786/AM13/ RLA File :04/24/040/00193/AM13/ Lic.No/Date:0410141933
20.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 15.2.2013. The case is re-listed for 15/5/2013.
 

62

Case No.:20/47/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00854/AM13/ RLA File :17/24/040/00047/AM13/ Lic.No/Date:1710005150
20.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem Div.) vide their U.O.No.14010/78/2012 – Ch.II   dated 29.3.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product – D – 1669 (Fatty
Alcohol Alkoxylate)
(Colourless clear to turbid
liquid)

1 Kg 1. ISO Decyl Alcohol (Decyl
Alcohol) (EXXAL-10/Fatty
Alcohol C10) (Colourless
liquid)
2. Ethylene Oxide (Colourless
Clear Liquid)
3. Propylene Oxide (Colourless
Liquid)

0.165 Kg
 
 
 
0.229 kg
 
0.605 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

63

Case No.:24/47/83-ALC1/2012 Party Name:INTERNATIONAL PRINT-O-PAC LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00858/AM13/ RLA File :05/23/040/00385/AM13/ Lic.No/Date:0510341303
20.12.2012

Defer Date:15.05.2013

Decision :D/L dated 19.3.2013 issued by DIPP. Reminder dated 2.5.2013 issued by this office. The case is re-listed for 15.5.2013.
 

64

Case No.:59/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00893/AM13/ RLA File :05/23/040/00387/AM13/ Lic.No/Date:0510341407
20.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is re-listed for 15/5/2013.
 

65

Case No.:50/47/83-ALC1/2012 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00884/AM13/ RLA File :03/94/040/00803/AM13/ Lic.No/Date:0310717970
21.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 21.3.2013. The case is re-listed for 15.5.2013.
 

66

Case No.:60/47/83-ALC1/2012 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00894/AM13/ RLA File :07/24/040/00383/AM13/ Lic.No/Date:0710092641
21.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is re-listed for 15.5.2013.
 

67

Case No.:8/51/83-ALC1/2012 Party Name:VISHNU CHEMICALS LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00914/AM13/ RLA File :09/24/040/00442/AM13/ Lic.No/Date:0910054597
21.12.2012

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 8.4.2013. The case is re-listed for 15.5.2013.
 

68

Case No.:21/47/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00855/AM13/ RLA File :05/24/040/00362/AM13/ Lic.No/Date:0510341549
24.12.2012

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

69

Case No.:2/47/83-ALC1/2012 Party Name:SRIRAM COMPOUNDS PVT. LTD . Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00836/AM13/ RLA File :05/24/040/00303/AM13/ Lic.No/Date:0510341619
26.12.2012

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

70

Case No.:38/47/83-ALC1/2012 Party Name:PERFECT COLOURANTS AND PLASTICS PVT LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00872/AM13/ RLA File :34/24/040/00223/AM13/ Lic.No/Date:3410035729
26.12.2012

Defer Date:15.05.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 21.3.2013. The case is re-listed for 15.5.2013.
 

71

Case No.:11/43/83-ALC1/2012 Party Name:SECURE PRINT SOLUTIONS PRIVATE LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00783/AM13/ RLA File :02/24/040/00159/AM13/ Lic.No/Date:0210184805
27.12.2012

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

72

Case No.:23/47/83-ALC1/2012 Party Name:PI INDUSTRIES LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00857/AM13/ RLA File :13/24/040/00044/AM13/ Lic.No/Date:1310041706
27.12.2012

Defer Date:

Decision : Re-listed for 15.5.2013.
 

 

73

Case No.:10/47/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00844/AM13/ RLA File :05/24/040/00369/AM13/ Lic.No/Date:0510341913
28.12.2012

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 8.4.2013. The case is re-listed for 15.5.2013.
 

74

Case No.:28/47/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00862/AM13/ RLA File :17/24/040/00050/AM13/ Lic.No/Date:1710005156
31.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem Div.) vide their U.O.No.14010/69/2011 – Ch.II   dated 16.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product – 60 – DST
(Polyethylene Glycol
Distearate)
(Appearance: White to
Creamis Flakes/Solid)

1 Kg 1. Diethylene Glycol (Colourless
Liquid)
2. Ethylene Oxide (Colourless
clear liquid)
3. Stearic Acid (Off white
Flakes)

0.146 Kg
 
0.911 Kg
 
0.078 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

75

Case No.:45/47/83-ALC1/2012 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00879/AM13/ RLA File :03/94/040/00799/AM13/ Lic.No/Date:0310718710
31.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem Div.) vide their U.O.No.14010/100/2012 – Ch.II   dated 16.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Flow Improver (Chemical
for Viscosity Reduction of
Crude Oil) Polymer of
Ester of Fatty Alcohol &
Acrylic Acid

1 Kg 1. Behenyl Alcohol
 
2. Mix Xylene

0.445 Kg
 
0.500 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

76

Case No.:44/47/83-ALC1/2012 Party Name:JESONS INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00878/AM13/ RLA File :03/94/040/00826/AM13/ Lic.No/Date:0310718819
01.01.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda. The application was refer to DIPP for providing the comments. U.O. issued on 29.4.2013. The case is re-listed for 15.5.2013.
 

77

Case No.:10/43/83-ALC1/2012 Party Name:GREENPLY INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00782/AM13/ RLA File :02/24/040/00154/AM13/ Lic.No/Date:0210184915
02.01.2013

Defer Date:15.05.2013

Decision :sent to Deptt. of C&PC(PC.Div) on 5.2.2013. The case is re-listed for 15.5.2013.
 

78

Case No.:7/47/83-ALC1/2012 Party Name:SAINT-GOBAIN GLASS INDIA LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00841/AM13/ RLA File :04/24/040/00170/AM13/ Lic.No/Date:0410142316
03.01.2013

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 15.4.2013  the Committee decided to approve the case  as under :-
 

Export Items:
 

S.No. Description of Item Quantity
1. Magnetran Coated Float Glass (Thickness 6

mm)
1 MT (66.6667 Sq. Mt.)

 
Import Item
 

S.No. Description of Item Quantity
1. Silica Sand 99% Silica 908.8 Kg
2. Soda Ash (Sodium Carbonate Dense) 99%

Na2CO3
275 Kg

3. Sodium Sulphate 99% Na2 SO4 11 Kg
4. Calcium Carbonate 54% CaO Not allowed as per SION
5. Dolomite CAO <30 224.9 Kg
6. Iron Oxide S 200 2 Kg
7. Sodium Nitrate NaNo3 min. 98% 0.16 Kg
8. Nickel Oxide Ni-76% min. 0.62 Kg
9. Cobalt Oxide CO – 71.5% 0.17 Kg
10. Selenium Se-99% 0.007 Kg
11. PMMA Base Interlevant Powder surface

production
0.04609 Kg

12. LSHS/Furnace Oil Fuel Not  allowed as per H.B
 Procedure Vol.II – General
Note for Fuel

13. Wood Pine (Packing Material) As per packing policy
14. Unit Clay Tyvek (Bentonite) – dessicant

packaging material
As per packing policy

15. Cargo Dry – dessicant packing material As per packing policy
16. Aluminum Foil packing material As per packing policy
17. Nickel Chromium 0.02827 Kg
18. Titanium 0.001446 Kg
19. Niobium 0.01989 Kg
20. Silver 0.009163 Kg
21. Silicon Aluminium 0.06292 Kg
22. Titanium Oxide 0.00288 Kg

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

79

Case No.:8/47/83-ALC1/2012 Party Name:SAINT-GOBAIN GLASS INDIA LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00842/AM13/ RLA File :04/24/040/00171/AM13/ Lic.No/Date:0410142317
03.01.2013

Defer Date:

Decision :The Committee considered the case as per agenda. The license unutilized will be surrendered by firm as informed vide their letter dated 2.4.2013.  Hence, Committee decided to withdraw the case from Agenda.
 
 

80

Case No.:26/47/83-ALC1/2012 Party Name:ORIENT MICRO ABRASIVES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00860/AM13/ RLA File :05/24/040/00361/AM13/ Lic.No/Date:0510342417
03.01.2013

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem Div.) vide their U.O.No.14010/1/2013 – Ch.II   dated 12.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Chlorinated Paraffin (51-
55% Chlorine Content)

1 Kg 1. Paraffin (C8-C30)
2. Stabilizer (Epoxidised Soya
Bean Oil)
3. HM/HDPE Granules
(Moulded Grade) for Drums

0.550 Kg
0.010 Kg
 
As per packing
policy

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

81

Case No.:5/47/83-ALC1/2012 Party Name:LONA INDUSTRIES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00839/AM13/ RLA File :03/95/040/00756/AM13/ Lic.No/Date:0310719620
07.01.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of comments from the Deptt. of C&PC(Chem.Div). Accordingly the case may be re-listed on 15.5.2013.
 

82

Case No.:29/47/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00863/AM13/ RLA File :10/24/040/00066/AM13/ Lic.No/Date:1010052130
07.01.2013

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

83

Case No.:32/47/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00866/AM13/ RLA File :10/24/040/00069/AM13/ Lic.No/Date:1010052131
07.01.2013

Defer Date:15.05.2013

Decision :Re-listed for 15.5.2013.
 

84

Case No.:14/47/83-ALC1/2012 Party Name:SUPREME PETROCHEM LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00848/AM13/ RLA File :03/95/040/00732/AM13/ Lic.No/Date:0310719771
08.01.2013

Defer Date:15.05.2013

Decision :Hard Copy sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is re-listed for 15/5/2013.
 

85

Case No.:4/51/83-ALC1/2012 Party Name:TCPL PACKAGING LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Deffered and Re-indexed

HQ File :01/83/050/00910/AM13/ RLA File :03/95/040/00797/AM13/ Lic.No/Date:0310719967
09.01.2013

Defer Date:17.04.2013

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. Email issued on 10.5.2013. The case is re-listed for 15.5.2013
 

86

Case No.:5/51/83-ALC1/2012 Party Name:SEQUENT SCIENTIFIC LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00911/AM13/ RLA File :03/95/040/00717/AM13/ Lic.No/Date:0310719979
09.01.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. Email issued on 10.05.2013. The case is re-listed for 15.5.2013
 

87

Case No.:56/47/83-ALC1/2012 Party Name:SABERO ORGANICS GUJARAT LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00890/AM13/ RLA File :03/95/040/00743/AM13/ Lic.No/Date:0310720296
10.01.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 12.3.2013 issued by Deptt. of C&PC(Chem.Div). Reminder dated 2.5.2013 issued by this office. Re-listed for 15.5.2013.
 

88

Case No.:57/47/83-ALC1/2012 Party Name:SABERO ORGANICS GUJARAT LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00891/AM13/ RLA File :03/95/040/00621/AM13/ Lic.No/Date:0310720301
10.01.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 12.3.2013 issued by Deptt. of C&PC(Chem.Div). Reminder dated 2.5.2013 issued by this office. Re-listed for 15.5.2013.
 

89

Case No.:58/47/83-ALC1/2012 Party Name:NAVIN FLUORINE INTERNATIONAL LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00892/AM13/ RLA File :03/95/040/00507/AM13/ Lic.No/Date:0310720626
14.01.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and defer the case for further discussions with TA, C&PC (Chemicals).  Re-listed for 15.5.2013.   

 

90

Case No.:6/51/83-ALC1/2012 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00912/AM13/ RLA File :03/95/040/00694/AM13/ Lic.No/Date:0310720590
14.01.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013
 

91

Case No.:11/51/83-ALC1/2012 Party Name:INTERNATIONAL PRINT-O-PAC LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00917/AM13/ RLA File :05/23/040/00418/AM13/ Lic.No/Date:0510343403
15.01.2013

Defer Date:15.05.2013

Decision :Hard copy sent to DIPP on 21.3.2013. The case is re-listed for 15.5.2013.
 

92

Case No.:53/47/83-ALC1/2012 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00887/AM13/ RLA File :03/95/040/00617/AM13/ Lic.No/Date:0310721014
16.01.2013

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013
 

93

Case No.:52/47/83-ALC1/2012 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00886/AM13/ RLA File :03/95/040/00754/AM13/ Lic.No/Date:0310721174
17.01.2013

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(PC Div.) vide their U.O.No.46011/19/2013 –PC.II   dated 25.3.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Calcium Carbonate – FMB
(Containing 20+/-1%
Polypropylene and 80 +/-

1 Kg 1. Polypropylene Granules
 
2. Calcium Carbonate

0.200 Kg
 
0.800 Kg
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1% Calcium Carbonate)
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

94

Case No.:55/47/83-ALC1/2012 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00889/AM13/ RLA File :03/95/040/00755/AM13/ Lic.No/Date:0310721179
17.01.2013

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(PC Div.) vide their U.O.No.46011/19/2013 –PC.II   dated 25.3.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Calcium Carbonate – FMB
(Containing 20+/-1%
Polypropylene and 80 +/-
1% Calcium Carbonate)

1 Kg 1. Polypropylene Granules
 
2. Calcium Carbonate

0.200 Kg
 
0.800 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 
 

95

Case No.:3/51/83-ALC1/2012 Party Name:S.M. CHEMICALS Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00909/AM13/ RLA File :03/95/040/00805/AM13/ Lic.No/Date:0310721062
17.01.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013
 

96

Case No.:9/51/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00915/AM13/ RLA File :17/24/040/00064/AM13/ Lic.No/Date:1710005193
22.01.2013

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem Div.) vide their U.O.No.14010/69/2011 – Ch.II   dated 16.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Gastalk-16-SAP
(Styrenated Phenol 20
Moles Ethoxylate)
Colourless clear liquid)

1 Kg 1. Ethylene Oxide
   (Colourless clear liquid)
 
2. Styrene Monomer
(Colourless oily liquid)
 
3. Phenol (Appearance White
crystalline mass)

0.750 Kg
 
 
0.084 Kg
 
 
0.160 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

97

Case No.:12/51/83-ALC1/2012 Party Name:NITTA GELATIN INDIA LIMITED Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00918/AM13/ RLA File :10/24/040/00072/AM13/ Lic.No/Date:1010052272
23.01.2013

Defer Date:15.05.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 15.5.2013.
 

98

Case No.:10/51/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Approved

HQ File :01/83/050/00916/AM13/ RLA File :17/24/040/00073/AM13/ Lic.No/Date:1710005214
31.01.2013

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem Div.) vide their U.O.No.14010/69/2011 –Ch.II   dated 16.4.2013  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
CLS – 10 (Polyethylene
Glycol Lauryl Ether)
Appearance: Liquid)

1 Kg 1. Ethylene Oxide (Colourless
clear liquid)
 
2. Lauryl Alcohol (Lauryl
Myristyl Alcohol) (Colourless
clear insoluble liquid)

0.696 Kg
 
 
0.303 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:13/51/83-ALC1/2012 Party Name:JJ.PLASTALLOY PVT. LTD., Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00919/AM13/ RLA File :15/24/040/00010/AM13/ Lic.No/Date:1510018547
22.02.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013
 

100

Case No.:7/51/83-ALC1/2012 Party Name:GREENPLY INDUSTRIES LTD. Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00913/AM13/ RLA File :02/24/040/00180/AM13/ Lic.No/Date:0210186850
25.02.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013
 

101

Case No.:1/51/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00907/AM13/ RLA File :17/24/040/00087/AM13/ Lic.No/Date:1710005248
08.03.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013
 

102

Case No.:4/3/83-ALC1/2013 Party Name:ROSS CHEMPACK PRIVATE LTD Meet No/Date:3/83-ALC1/2013
17.04.2013

Status:Case Deferred

HQ File :01/83/050/00005/AM14/ RLA File :34/24/040/00313/AM13/ Lic.No/Date:3410036610
09.04.2013

Defer Date:15.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 15.5.2013

  
  
Date:29.04.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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